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Shri Y. B Chavan A: far as my 1m-
pression of the talk I had with the
Chiet Minister goes, there are ng such
mstructions not to arrest anybody.
Naturally I did not discuss any ndi-
vidua) names but the information that
I got from him conveyed to me 1s that
whoever wag 1nvolveq in it, big or
small would be arrested
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Shn Y. B. Chavan: This 1s not &
question of my reaction I di get
that impression from the talk I had
with the Chief Minister, neither did
he give me that impression
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volved in this directly

Ghri Bairaj Madhok: The question 1s
whether something 1; being done on
the Nepa] bordar to help these people
connccted with Novalban

Shri ¥. B. Chavan: I have no con-
firmed information about it
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qfeert  amfe s @
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g
Shri ¥ B. Chavan: [ have no any
very authoiitative information on it.

Shri D. N. Patodia: The adminstira-
tive machinery in thay particular re-
gion ha: been paralysed to such an
cxtent to achieve political ends that
the intelligence brunch of the West
Bengal Government js not functioning
for the purpose of reporting political
matters. Will the hon. Minister
clarify and state whether he 1s aware
of any such situation and in that event
to what extent he is prepared to
strengthen the Central intelligence
brarch for that purpose?

Shri Y. B. Chavan: The hon Mem-
ber is asking a question about the ar-
rangement of the admunistration of
the Wesl Benga] Government I do not
think I have gnt full information about
what exactly is their strength ete,
but naturally the Central Govern-
ment hag also ity own ways of find-
ing out information there, and We are
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taking proper care about it, we are
“lchkl‘ the situation very well, bt
say one thing. It is my duty
toﬁn tunmntmmm
that the situation in Naxalbarj hag im-
proved in the lart 10 or 15 days.

Shri D. N. Patodia, On a point of

Central Governmen{ through itg own
intelligence machinery is always oap-
able of knowing, and does always
know Therefore, I would like to
know

Mr, Speaker: There 1= no point of
order
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Shri Y. B Chavan: My discussions
with the Chief Minister were confin-
ed to specific questions on the situm-
tion in Naxalbari I did not discuss
any wider issues with hum. Certamnly I
discussed with him certain suggestions
that we have givep or certain reae-
tions we have had after the press re-
porled decisions about dealing with
the matter. Our discussion was only
confined {0 Naxalb ri ang those mea-
wdree

Shr] Surendranath Dwivedy: May T
knuw whether the notification jssued
by the Government of India banning
cirrying of bows and arrows in Naxal-
bar; area wunder the Armg Act has
been executed in that area, and whe-
ther the West Benga]l Government has
informed the Central Governmant that
they are not prepared to ewecute that
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Shrel Y. B. Chavan, No, 8ir. I bhave
not received any cor.munication from
the West Benga] Government saying
that they are not prepared to eme-
cute that order, bt from the informa.
tion that 1 got large pumbers of ar-
rows and bows are bemng forfeited by
the West Benga' police there To that
extent 1t appears that the order 15 1m-
plement. d
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Shri ¥ B Chavan [ think I have
fiver my own views op this matter

Mr Speaker We ate gong iound
th whole disenssiop again now

Shri Tennet: Viswanatham A few
days ago the 1ewspapers gave the
picture of those persons in that area
who have been uirested as the trouble-
makers They are practically as God
made them Are they the persons that
created all this trouble, or are there
others whom the police have not been
able to reach?

Shri ¥ B. Chavan, Certainly theie
are some other rmportant people yet
outside whom the police have not yet
been able to reach

Shri Jyotirmoy Basn. The Central
Government by notification has ban-
ned the carrying and keeping of bows
and arrows May I know if the Cen-
tral Government has also considered
banning the keeping and carrymg of
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fire-arms held by the jotedary in that
area®

Shri ¥. B. Chavan: Even if those
Jotedars agre carrying guns, they are
doing so because thcy are licenssd It
13 for the West Bengal Government to
cancel them if they think so

Shri jyotirmoy Basu: That 13 one
sided

Shn X. B. Chavan: As 4 matler of
fact, there 15 an orde. about carrying
guns also

Shri Krishna Kemai Chatterjee. Is
the hon Minister aware that despite
intensive combing operations of the
Puruha forest in Sihguri Kanu Sanyal
1yd his associates could not be ar-
rested and the police believe that he
with 200 associales gpd firearmg and
J 1gat Santal anolher leader, with 100
dassoriates and fire-arms mught have
trossd the border?

S“hrt ¥ B. Chavan. No, Sir, 1 have
not :ot that mmformstion

“hra Tridhb Eumar Chasdhari. The
wn imster saad just now that there
hid becn considerable improvement n
the Naxalbari situation so far a law
ind order measures were conceaned Is
he aware that the West Bengal Govern
nment and the cabinet unanunously ap-
pioved all the police measures that
had b-en taken and about 500 peo-
plc had been rovnded up and pro-
duced before the courts and certain
forests and jungles where the hard
toie leaders are supposed to have
taken shelter have been surrounded
ind moppoing up operations are
going on® He satisfied that go far as
the West Bengal Government and
police a1e concerned they are taking
all possible steps to see that the situ-
ation 15 brought under control?

Shr: Y. B. Chavan. The first phase
of the police operation was to isolate
the determined grovp of leaders who
arc really speaking mving inspira-
tion plans and leadership to this
campaign It 18 proceeding with some
suecees But T *hink we will have to
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. wafch yet for the results that they are
getting. As I have zsid no State gov-
ernment needs 5 certificate from me?
I have already said that the situation
there hay improved,

Shrimati Sushila Robatgi: During
the course of his talks with the Chief
Minister of West Bengal, did the
Home Minister come to the conclusion
that the Chinese also had some hand
in the Naxalbarj situation and if so is
the government satisfled that these
people are exterminated and do not
spread to any other States to create
further Naxalbaris?

8hri ¥. B. Chavan: I is quite pos-
sible that they were inspired by the
ideas of Mao; there is no doubt about
that. I do not know whether they had
a practical hand in il.

Shri Indrajit Gupta: We are all glad
to hear from the Minister that in his
opinion the situation in Naxalbarj has
improved considerably....

Shri X. B. Chavan; I never said that
1t *has improved considerably”; I said
that it ‘hms improved’.

Shri Indrajit Gupta: Part (b) of
the question jz a general question: in-
ternal security in West Bengal Has
the hon. Minister's attention been
drawn to a statement issued by the
Chief Minister of West Bengal two
days back in which he has categorical-
ly stated that one of the major facts
which had contributed to the lack of
security in the Asansol region of
West Bengal—the coal field region—
is the fact that certain mine-owners
are maintaining private armies of
armed hooligans and are trying to in-
timidate by force the workers; they
are committing acts of violence. This
is the statement of the Chief Minister.
May I know whether the Home
Minister is prepared, equally in the
interest of maintaining law and order,
to back up any action which the State
Government may take against recalei-
irant mine-owners and punish them
severely for this?
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and 20 I oannot ahswer this'question.

Shrl P. Venkatasubbalah: May I
know whether the attention of 4he
Home Minister hag been drawn to &
statement made by Mr. Limaye,
legislator from Maharashtra that he
had a talk with the left
mdermutdmtmhnwmﬂd
be repeated throughout India
the month of December. 1¢ that is %0,
what possible action is Government
going to take?

i

Bhri ¥. B. Chavan: I have not come
across that statement,

Shri Nath Pal; Mr. Speaker, it is
possible to appreciate the necessity for
taking firm action, to curb open threat
to security. But has the Minister’s at-
tention been drawn to this, or, hag he
seen some pictures in some of the
dailies which I must say make one’s
stomach turn? They are gruesome; I
do not like the pictures of thess peo-
ple chained together, reminiscent 4l-
most of the interrogation that goes on
in Viet Nam. What is the purpose in
advertising this as something o sadis-
tic that may be happening? It is con-
ceivable that there hag not been any
excess, bit to any Indian who looks
at the picture of his fellow-Indians,
half-naked, with tears and terror in
their eyes, it would be depressing.
What is the use of such pictures, and
I would like tp know why such pie-
tures are being advertised?

Shri Y. B. Chavan: I am not res-
ponsible for these pictures, (Inter-
ruption).

Shri Nath Pai: The Hindustan
Times carried such a picture. I think
Mr. Chavan will share our anxiety
about these sad things.

Mr. Speaker: Shri Deshmukh.

Shri Shivajirao 5. Deshmukh: One
of the persons who is responsible for
this situation jn Naxslbari happens to
be a Pakistani national, and it has
been widely circulated in the press
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Shei Y. B. Chavan: I will have to
ask the West Bengal Government
about it; have not known about it.
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e wgt ¥ Ak ¥ gfww www oo
woit § 1 afaf fafepee wfawrc &
WET 5 §0% %o ¥ WW W arx
@, Wi F@ TArd & W el
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e § fr e sl o ¥ Q¥ W
R fat § far & vt ¥ fafeear
o A O WX ¥ ¥ Hw ¥ w1
T AT ?

Shri ¥ B. Chavan: Really speaking,
I cannol say what steps I am taking
bicause the steps will have to be
taken by the West Bengal Govern-
ment There may be an element ot
truth . what the hon member says
When I say things have mmproved, it
18 a comparative gtatement The police
are establishing their camps in differ-
ent areas I hope the presence ef the
police would help to make them a
Iittle more fearless

Shrimati Lakshmikanthamma., May
1 know whether the Home Minister's
attention i drawn to the West Bengal
Labour Minusters gtatement that they
are working under the twin Limita-
tions of democracy and Constitution
ad they have come tp power through
election, election is not a revolution
and if the socrety 1 to change 1t
must be through a revolution. May I
know whether the Government 1=
convinced that certain Minusters of the
State are also behind thiz movement
in West Bengal?t

Shri Y. B. Chavan [ have no ans-
wer to this

Shrimati Lakshmikanthamma It 15
a dangerous thing

Mr. Speaker. Maybe, but he says he
hss np answer

JULY 24, 1967

member hag suggested

sft oy fored - & s wgay £
fr v welt agew wr s SR
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! g ¥ fgara & f orawardt
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Shri Y B. Chavan. ] am sure this
question and Mr Nath Pa's question
will be brought to the notice of the
West Bengal Goernment [ am sure
they must be concerned about the
human values T have no doubt
about it !

oy fenl W gE W W
o vt & 7 A qor av fr e
Feafae) & waaret ¥ aur 3% Far
& qart ¥ ww a1 1 e s A
fadlg w6 71 § o v ¥ aTAQeT
werfaee afy & IR TWAW wA T
fody #ro wrio Mo ¥ g ag FIW
Fr @ & T W AT F el agey
= € arerd g 7 (vowwmr)
# ornert W T g 1 IAE ave &
gt Farwrr 81
Shri ¥. B, Chavan I have seen these

remarks I will have to check up on
these facts But personmally we will
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have to be rather very careful about
sinking thepe slegutions.

oy ok W gt et & 7

of this particular struggle against the
jotedars, that there 18 an absolutely
good atmosphere now 10 Naxalbari and
that ng arms and ammumton were
imported from other countries If so,
what 18 g reaction to that?

Shri ¥, B. Chavan: I have seen some
press statement about it I have not
got that report direct I cannot give
my reaction about it

Shri K. Narayang Rao: Over a pe-
riod of time it ;5 hikely that we can
control the situation Bit the funda-
mental fact still remains that we have
taken the pledge ynder the Constitu-
1100 to upuuid the territoral integnty
and sovereignty of India Now it 1s
very clear that there are certain ele-
ments which have bren working against
the territorial integrity of India ex
tra-territorial inspired In view of this,
may I know whether Government 1s

the democratic way of life?
S8kl ¥. B Chavan: There are no
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Shri Samar Guha: Sir, 1 my spesch
1 have said that it is essentially a
agrarian problem. But now, after k-
=g & factual study, I have
statistics with me to show
per cent of the leaders more
lands thian many jotedars in that area.

Hone

Mr Speaker: I do not think the
Minister will be able to give all that
information

11an 1 would like to know whether it
18 a fact

Shri X. B. Chavan: I have gwven my
view from the very think
the hon Member agrees with me in
that—that ;t 15 more political than
agrarian

Shri 8. S. Kothan May I know
whether, 1n his opinion, 1t is a fact that
CPI(M) have severed connechions
with the so-called ‘ultras’, in view of
the statement of the Secretary*

Shri ¥. B, Chavan: This 15 a ques
tion which will have to be put to the
CPI(M) and not to me

Wt TR o w47 94T qERT w5
=g qan § f AaeraTel W ST g
& swar § Wfw a@ o wiw &
faator Y a1a &, wOT WA R A d,
7 foq 3 qra § oY fem ¥ o
gt & cawy a1 & | ag AvaTAr W
JTEY 9 7 Ber qry yad oY w7 T
wrg F3-foarat W gft 7 w5 = ar
FO T & "war

Shri ¥. B. Chavam: Su, certamly,
this Government and the party to
which I have the privilege to belong
have always believed n land reforms
I wish they had undertaken the land
reform programme Nobody objected
*o land reform programme as such

Shri Jyotirmoy Basu: Why dud you
not dp it 1n twenty years? Now you
expect things to be done 1n a magi-
clan's way
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[Shri Morarji Desai]

the existing law. In oredr to main-
tain the incidence of tax on foreign
companies on inter-corporate divi-
dends received by them from domestic
companies, as close as possible to
that under the existing law, I now
propose to increase the quantum of
deduction from such dividends in
their case from 60 per cent of such
dividends, as specified in the Bill, to
65 per cent thereof. This will leave
35 per cent of the dividend to bear
tax at the rate of 70 per cent, thus,
resulting in an effective incidence of
tax of 24.5 per cent on the whole of
such dividends.  Consequently, it 1s
also proposed to specify the rate of
deduction of tax at source from such
dividends at 24.5 per cent as against
28 per cent under the Bill.

As part of the measures for simpli-
fying tax calculations, the Bill pro-
poses to replace the existing provision
for rebate of tax on charitable dona-
tions by one for a straight deduction
of 50 per cent of the amount of the
qualifying donations in computing the
taxable income of the donor. Thiz
deduction of 50 per cent of the quali-
fying donations results in g slightly
lower tax benefit to non-corporate
donors. In order that the tax relief in
these cases may be ag near as possible
to that under the existing law, I now
propose to increase the deduction in
the case of non-corporate donors
from 50 per cent of the qualifying
donations, as specified in the Bill, to
55 per cent thereof.

I also propose to move two amend-
ments to the provisions relating to
computation of chargeable profits
under the Companies (Profits) Surtax

Act, 1964. In computing the charge-
able profits, Companies are entitled,
under the existing law, to exclude

from their total income, inter alia,
the amount of their ‘tax holiday’ in-
come on which rebate of income tax
iz allowable to them under the In-
come-tax Act. They are alsp entitl-
ed to exclude the amount gf the quali-
tying donations on which rebate of
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tax ig adn-issible to them under the
Income tax Act. As the ‘tax holiday’
income will , under the provisions in
the Bill, be completely excluded from
the tctal income of the company with
effect from the assessment year 1968
69, the existing provision in the Com.--
panies (Profits ) Surtax Act for ex-
cluding the ‘tax hcliday’ income in
computing the chargcable profits of
the company will become redundant
and is, therefore, proposed to be omit-
ted. Further, as fifty per cent of the
amount of the qualifying donations
made by the company will, under the
Bill, be aliowed as a deduction in
computing the total income of the
company under the Incometax  Act
with effect from the assessment year:
1968-69, it is proposed that in com-
puting the chargeable profits of the
company for surtax, only the balanc2
fifty per cent of the qualifying dona-
tions will be excluded.

I now turn to the Postal tariffs.
Honourable Members are aware that
provision was made in the Finance
Bill for increases in Postal rates on re-
gistered newspapers in order to re-
duce the recurring heavy loss on the
Postal Services. These included an
increase in the rate for newspapers
weighing not more than 100 grammes
from 2 p. to 5 p. I have since re-
considered the proposal in so far as
the smaller newspapers with limited
circulation are concerned. The €Com-
mittee on Small Newspapers had re-
commended in 1965 that some conces-
sional treatment is necessary in the
case of small newspapers weighing
less than 50 grammes. I propose to
go a little further and have according-
ly decided that there should be no
change in the existing Postal rate of
2 P for registered newspapers weigh-
ing not more than 60 grammes. This
will particularly benefit language
papers, dailies and weeklies and will
mean g loss of revenue of the order
of Rs. 35 lakhs in a full year.

I have also received representations
in respect of certain other tariff items





